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: Guwahati ench Guwahati 	. 

NO. 
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R Spondent(s)  

ocate for PPlicant(5) 	 KYVc -vi 

cvocate for Respondent 
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os of the Registry 

	

Date 	
Order of the Trjbunai 
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Heard Nt. S.Sarma, leaie 

Counsel for the applicant 
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Lsue totice as to why t 
appuctQfl shall not be admitt 

List on 25,2.2002 f'oCadmj5 
On. 

mb 	 Vice_Chairm 

25.2.02 	 Heard learned counaei Pr 
Hthe Partie8, 

• 	The applicat i on is admitted, keepj 	open t h e questj01  of 

limitation .  Cell for the recor5, 

r. 8.C.Pathak, learned Addl 
C.G.S.0 for tespondent N5,12 5  and tr, l.R.Pathak, lea rnea COUfl 
rePre5efltjg the State of In pure, 
prayed for time to Pile written 
Statement 

ISE,  on 
1 
28 . 3 .2002 Pot orcIr., 
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m Cl~~ - y- ember 

mb 



28..2002 

A 
€rch/eI) tL 	iAi' 

44, fl(ZG& 

.. 

No.written Statement so far filed. 

Appearance is made on behalf of the 

sponcèItNo.6. Office to notify the 
name 'the learned counsel for the 

respondents accordingly. 	. 

List the case on 2.5 .2002. 

Member 	 vice-chairman 

No written statenent filed 
by the Union of India and State Respon 

dents. List on3.6.02.'for filing of 

written státenent and further orders. 

LL 
Menber 	 ViCeChairn,an 

The respondents so far ytt to 

file written statent. Mr.B,C. 

Pathak, learned tddl.C.G. 5.C ,  for 

respondents No.1,2 and 5 prays for 

time to file written statenent *  

similarly,Mr.S.Roy, learned counsel 

appearing on behalf of iespondent 

No.6 prays for time to file written 

statnent. Prayer is allowed. 1.1st 

on°24.6.0 for orders. 

Menber 	 Vice.s.Chajrman 
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2.5.02 

im 

3.6.02 

. 1~ . 

cAJh 	 cce. 6 
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(YVD\ rk'\\ 

1m.  

24.6.02 	The respondent No.6 has filed the 

written statenent. The other respondents 

are yet to file written staten.ent. Mr. 

A.Deb Roy, learned Sr. C.G.S.Co  prays 

for time to file written statenent on 

béhaJf of respondent Nos. 1,2 and 5. 

List on 2.8.2002 for orders. 
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g-Istry 	Date 	r 	
rder of the Tribunal  

2.3.02 	
R98pondent Ns, 

1 and 6 havriled- the 	
written statement The case may no 

be listed 
for hearing, on 28. Be 2002 e  The 

Qthor Respondents may also 
Pjj5 written 

Statement if any, within three week5 fro 

Itoday. The apljcant m4yo also file 

jOinder, if a, within two woç 1rom 
tcday, 

I 
Iember . 

mb 

28.$.02 	
Prayer has been made on behalf of 

of kespondent No.6 on the ground of 
I ersonal diffiot1t.y of the learnea cou. 

for the Bespondents. rS. ,a rma lerrned  

I cunsel for the applicant has no ojec 
tion. As agreed by the learned counsel 
for the parties the matter may be posted  

• 	l 	 for hearing on 27.9.02. 	 - 

• 	 : 
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Member 	 VjceChaján 
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DATE CF 	ISIGN 

ShPravin L. A9arwal APPLICANT(S) 

• Mt B.K. Sharma, Mr S. Sarma and 
• 	Nr: U.K. Nair 

• 	 . 	 70 V( 	H1T P 'L 	JO L 	A F)I'i • I 	Y\i\jT' ( •s  ) 

- VERSUS - 

Union of India and others 	 PESPTT).Thj( s) 

MrA. Deb Roy, Sr. C.G.S.C., 
jMr,A1ok Verma, Mr Sanjoy Roy and 	 TH J.ayati Purkayastna 4or respondentNo. 6. 

TNBLS MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

THE UJBLE MR K.K. 
SHARMA, ADMINISTRATIVE MEMBER 

1 .H  'Yheth.r Reporters of local papers may be allced to see 
the judrnent ? 

2 	To be referred Lo the R.porter or oct ? 

ther their Lo.cdshipc; vii3h to See the fair copy of the 
2. 'i.dginent ? 

hether the judgment 	to be circulated to the other 
Benches ? 

Judcment delivered by Hon'hle 	Vice-Chairman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.485 of 2001 

Date of decision: This the 	day of October 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

Shri Pravin L. Agarwal, 
Divisional Forest Officer, 
Sadar Division, Jagaharimura, 
Agartala, West Tripura 	 Applicant 

By Advocates Mr B.K. Sharma, Mr S. Sarma and 
Mr U.K. Nair. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Environment and Forest, 
New Delhi. 
The Secretary to the Government of India, 
Ministry of Environment and Forest, 
New Delhi. 
The State of Tripura, represented by the 
Chief Secretary to the Government of Tripura, 
Agartala. 

The State of Manipur, represented by the 
Chief Secretary to the Government of Manipur ., 
Imphal. 
The Union Public Service Commission, 
represented by the Secretary, 
New Delhi. 
Shri Prasenjit Biswas, 
Divisional Forest Officer, 
Planning Division, Sapahijala, 
P.O. Bishalgarh, Tripura. 
Shr,i Debasis Chakraborty, DCP, Wile Life, 
Office of the PCCF, Nehru Complex, 
Gorkha Basti, Agartala. 	 ......Respondents 

By Advocates Mr A. Deb Roy, Sr. C.G.S.C., 
Shri Alok Verma, Shri Sanjay Roy and 
Jayati Purkayastha for respondent No.6. 



V 
rI 
F,' 

H 

CHOWDHURY. J. (v.c.) 

This application under Section 19 of the 

Administrative Tribunals Act, 1985 has arisen and is 

directed against the order dated 2.9.1998 communicated by 

the Under Secretary, Government of India, Ministry of 

Environment and Forests, determining the year of 

allotment and seniority of the respondent Nos.6 and 7, 

two State Forest Service Officers borne on the Mnipur-

Tripura Joint Cadre of the Indian Forest Service promoted 

from the State Forest Service of Tripura to the Indian 

Forest Service (IFS for short). By the said order the 

aforementioned two officers, namely respondent Nos.6 and 

7 were given 1993 as the year of allotment and placed 

below the juniormost direct recruit IFS officer of the 

Cadre of 1993 batch. 

2. 	The applicant belongs to the 1994 batch of direct 

recruit IFS Officers. According to the applicant the 

respondent Nos.6 and 7 were appointed to the IFS 

on promotion on 8.10.1997 and 8.12.1997 respectively 

after his promotion. The applicnt claimed that since he 

as well as another officer were officiating in the senior 

scale post at the time of promotion respondent Nos.6 and 

7, the year of allotment of these two respondents was 

required to be fixed in reference to the applicant and 

the other officer, namely Shri A. Vajpayee and therefore, 

their year of allotment was to be determined as 1994 

below the applicant and Shri Vajpayee. In the application 

the applicant pleaded that he as well as Shri Vajpayee, 



: 2 : 

his batch mate, were allowed to officiate in the IFS 

senior scale cadre post by Notification dated 29.9.1997 

and 11.9.1997 respectively. Since they were holding the 

senior scale posts till their promotion to the senior 

scale with effect from 1.1.1998, the year of allotment of 

respondent Nos.6 and 7 who were promoted to the IFS with 

effect from 8.10.1997 and 8.12.1997 respectively were 

required to be fixed in reference to the applicant and 

Shri Vajpayee and therefore, the year of allotment of 

respondent Nos.6 and 7 could not have been prior to 1994 

and thus the seniority of the two respondents ought to 

have been below the applicant as well as Shri Vajpayee. 

The applicant after coming to know of the order dated 

2.9.1998 in the year 2000, submitted his representation 

before the competent authority. Failing to get 

appropriate response on his representation the applicant 

moved this application assailing the legitimacy of the 

impugned order dated 2.9.1998. 

The respondent Nos.1 and 6 contested the 

application and submitted 	their respective written 

statement denying and 	disputing the 	claim of 	the 

applicant. 

The issue raised in this application is relating 

to the statutory mechanism as provided by the rules and 

regulations, more particularly by the IFS (Pay) Rules, 

1968, the IFS (Recruitment) Rules, 1966 and the IFS 

(Regulation of Seniority) Rules, 1968. The relevant 

provisions of the Rules are cited hereinbelow: 

The IFS (Pay) Rules, 1968: 

2. 	Definition- In these rules, 	unless the 
context otherwise requires- 

/ 	(d) 'Direct recruit' means a person appointed 
to the Indian Forest Service in accordance 
with Rule 7 of the Indian Forest Service 

(Recruitment) Rules, 1966; 

V 
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(f) 	'promoted officer' means an officer 
appointed to the Indian Forest Service by 
promotion from a State Forest Service in 
accordance with sub-rule (1) of Rule 8 of the 
Indian Forest Service (Recruitment) Rules, 1966. 

3. 	Time scale of pay- (1) The scale of pay 
admissible to a member of the Service and the 
dates with effect from which the pay scales shall 
be deemed to have come into force, shall be as 
follows: 

Junior scale: Rs .2600-75-2800-EB-lOO-4000, 
with effect from the 1st day of January, 1986. 

Senior scale- 

( i) 	..................... 

(ii) 	..................... 

Provided that a member of the service shall 
be appointed to the senior scale on his 
'completing four years of service, subject to the 
provisions of sub-rule (2) of Rule 6-A of the 
Indian Forest Service (Recruitment) Rules, 1966 
and to the Junior Administrative Grade on 
completing nine years of service." 

The IFS (Recruitment) Rules, 166 

"6-A. Appointment of officers in the junior time-
scale of pay to posts in the senior time-scale of 
pay- (1) Appointments of officers recruited to the 
Service under clause (a) of clause (aa) of sub-
rule (2) of Rule 4 to posts in the senior time-
scale of pay shall be made by the State Government 
concerned. 

(2) An officer, referred to in sub-rule (1), 
shall be appointed to a post in the senior time-
scale of pay if, having regard to his length of 
service and experience, the State Government is 
satisfied that he is suitable for appointment to a 
post in the senior time-scale of pay." 

The IFS (Regulation of Seniority) Rules, 1968 

"3. Assignment of years of allotment- (1) Every 
officer shall be assigned a year of allotment in 
accordance with provisions hereinafte;r contained 
in this rule. 

(2) The year of allotment of an officer 
appointed to the Service shall be- 

where an officer is appointed to the 
Service on 	the 	results 	of 	a 	competitive 
examination, the year following the year in which 
such examination was held; 

where an officer is appointed to the 
Service at its initial constitution in accordance 
with sub-rule (1) of Rule 4 of the Recruitment 
Rules, such year will be determined in accordance 
with the following formula- 



(c) where an officer is appointed to the 
Service by promotion in accordance with Rule 8 of 
the Recruitment Rules, the year of allotment of 
the junior-most among the officers recruited to 
the Service in accordance with Rule 7 or if no 
such officer is available the year of allotment of 
the junior-most among the officers recruited to 
the Service in accordance with Rule 4 (1) of these 
Rules who officiated continuously in a senior post 
from a date earlier than the date of commencement 
of such officiation by the former; 

Provided that seniority of officers who are 
substantively holding the post of a Conservator of 
Forest, or a higher post on the date of 
constitution of the Service and are not : adjudged 
suitable by the Special Selection Board in 
accordance with the Indian Forest Service (Initial 
Recruitment) Regulations, 1966, but who may later 
on be appointed to the Service under Rule 8 of the 
Recruitment Rule shall be determined ad hoc by the 
Central Government in consultation with the State 
Government concerned and the Commission.' 

5. 	From the conspectus of the Rules, it is apparent 

that a statutory mechanism is prescribed for fixing the 

year of allotment vis-a-vis determination of the 

seniority of the officers in the IFS. Admittedly, the 

applicant belongs to the 1994 direct recruit batch of the 

IFS officers. He was entitled to get senior scale of pay 

as per the statutory rules only in the year 1998, i.e. 

after the appointment by promotion respondent Nos.6 and 7 

to the IFS. On the own showing of the applicant he was 

promoted to the senior scale on 1.1.1998 and in terms of 

the provisions of sub-rule 3(l)(c) of the IFS 

(Regulation of Seniority) Rules, 1968 the seniority of 

, the aforementioned two respondents were determined. As per 

the statutory device, a promotee officer appointed to the 

IFS is to be placed below the juniormost direct recruit 

officer in the senior scale of pay prior to the date of 

appointment of the promotee officer to the IFS. 
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The two respondents were appointed to the senior 

scale of pay on 8.10.1997 and 8.12.1997 respectively 

on promotion to the IFS, whereas the applicant was 

promoted to the above scale at a later date. The 

determination of the year of allotment vis-a-vis the 

seniority and fixing of the interse seniority of the two 

respondents were done strictly in conformity with the 

statutory provisions. No infirmity as such is discernible 

requiring interference by the Tribunal under Section 19 

of the Administrative Tribunals Act, 1985. 

The application thus stands dismissed. There 

shall, however, be no order as to costs. 

n km 

\L.. 1 ( 
K. K. SHARMA  

ADMINISTRATIVE MEMBER 
D. N. CHOWDHIJRY 

V ICE-CHAIRMAN 

1' 
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{pI icatiQfl under SectiOn 19 of the Central 

Administrative Trihufla s Act j  085) 

QA No 	of 2001 
Title OT the L.ae 

Sri Praciin L 	art}a.i 	
Appi ic.ant 

-VerU 

The Union of india 5:'. Ore 	Respondents.  
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I 	tO  V 
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THE. CENTRAL A IX STRATIVE TRUNAL: GUWAHATI BENCH 

AT GUWAHATI 	 - 'a- 

/2001 

BETWEEN  

Shr Pravin L AQarwal 

Diviionl Foret 0fficer 

Sadar Diviion, jharimura, 

Agartala West iripura: 

APPLICANT 

-VERSUS- - 

1 The Union of India 

represented by the Secretary to the 6overnmeflt of 

lndi 	Mirvitry of Enviroflffieflt & F"oret 

Pariyavafl Bhawan, 060 Cc piexNew Delhi 

2: The Secretary To the 3 ernent of India. 

Mm istry of E:nvmronnent & Fr.est, 

Par iyavan Fthawan, 060 Complex, New Delhi 

3 The State of 'Tripura, 

represented by. the Chief Secr tary to the Gvtof 

Tripura,Agar.tala 	- 

Contd P/-- 



The State of 	 by the 

Chief Secretar to the Government. of Manpur, 

ifnphal.. 

The 	Union Public Service Commii.on . 

represented by the Secetary , Dholpur House, 

Shah j  ah an Road, New Dc I hi 

Shri Prasenj it Sirwa, DiviionaI F'orest 

• 	 Off:.ccr, PlartninQ D.visicxi •Sepahi jala, 

P.O. Sishalgarh j  Tripura.. 

Shei-Deba5is Chakraborty, DCP, Wild Life., 

Office of the PCCF, Nehru Complex, 

Gorkha Bati, Aqartala.. 

.RESPONDENTS 

DETAILS OF APPLICATION 

PARTICULARS OF THE ORDER AGAINST WHICH THE 

APPLICATION IS P1ADE 

	

The p resent apolication is 	 directed 

aQaint anq order No.. 17013,'12/97IF&1I dated  

isiud by the Government of India, Mini;try of Environ-

ment and Fet'5 under the 5ianature of the Under Secre--

tary to the Government f India assigning the years of 

Contd. .P'-- 

I 
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al lotnept of the Respondents No & and 7 Dl ac inq them 

•aove the apl icant The 0 A as al-so  directed against 

the deemed re iect; ion of the representation submitted by 

the Appi icant mak inca grievance acainst the said order 

dated 2$98 

2. 	JUR1SDICT:t0w OF ThE TRiBUNAL 

The app :t ic:ant; dec 1 ares that th,e, 	sub j ect 

matter of the appi icat is wi thin the jur isdict ion of 

th is Hon b :t e 'iribunal 

3. r'' 	- L_.} ." . 

The applicant further declares that 	the 

app I iction isf :i led with in the I mi tat ion period pre-

scrihed under Section 21 of the AdcinistratiVe Tribunal 

Aot 1985.  

4. 	FACTS OF THE CASE 

4 I 	 That •t;he 	app]. icant 	is 	a ci ti 	en of 	(nd i a 	and 

as 	such is entitled Co all 	the rights 	orotect ian-s 	and 

• pr ivi :ieges guaranteed under the Constitution of mdi a 

42 That the oet it ioner belongs to 1994 b.tch 	of 

direct 	rec:ruit IFS. 	He 	wa-s al ].ocated to 	the 	Man ipur 

Tr ipura 	Joint Cadre 	He is presently work ing 	as 	DFO 

Sadar 	at Agartala 	,. 	It will he 	pertinent 	to 	mention 

• 	here 	that one Shri Anurag VaipaYePi 	a batc:hmate of 
	the 

Contd..P / --  

QL 
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applicant is also al located the said Joint Cadre 	of 

Man ipur Tr ipura and is potd in the Man iç'.J.r W.inç of the 

Joint Cadre 

That on 11 9$7 said Shri Anura Vajpayee on 

be inq appointed to the senior 	time scale post of 

DCF (Rubber) which is a cadre post jind as uh On 

29.9 97 , the 3overflmeflt of ir ipura in the Forest De-- 

partffleflt iss_ed a not if icat ion post irc~ the Applicant as 

DFO, Manu on transfer which is an IFS cadre pt in the 

senior time caie of pay On 4 IO97 by yt another' 

not if icat ion issued by the eovernifleflt of Tr ipura in the 

appointment and Eerv iceS Department OflC ri Ratneswar 

a Forest Officer wa pranted earned leaved stat 

:ing that the charge will remain with the applicant The 

App :i jc3nt jo ind as OFO Sadar v ide said 3hr i Ratneswar 

Das wh ic:h is also a senior scale cadre r}ost Thereafter 

t h e. Appi icant joined as DFO Manu on t9 I1 

the App:L icant :raves Leave f the Hon ble 

Tribunal to produce the copy of thc...foresaid not if ica- 

t ion as and when r equi red 

'- rn 	-3 	I(97 ,. 	 the Resoondent Nc Shr i 

Prasenj it . .j5çf5 appointed 	t 	:1:FS on 	promotion 	Or 

8 	i:• 	97 the Respondent No, 	/ 	was also appointed to 	i - '$ 

t will be pertinent 	to men t; ion here that 
on promotion 

Cntd 
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as per the 0ovii;iOn5 of the relevant rules and •re:ula 

±s h:Ld mu the field. a State ForeSt. Serv ice Officer 

on he irg promoted to lEG, is appointed to the senior 

scale post and his year of al Ic tment and seniority is 

•fi xed in reference to a direct recruit IFS off ic:er who 
 

off ic iated continuously J& a senior cost from a date 

earlier than the date of 
commencement of such off ic ia 

ion by the or'omote  0 
tf jcer In the instant cases both 

Shri Vajpayee and the Applicant officiat'd in a senior 

poet prior to the apooifltmeflt of the Resrmfldeflt No é 

and 7 to the IFS and thus the year' of a]. lotment and 

en ior i t'y of the said Resp6ndents 
is requi red to he 

f i<ed in reference to the App]. :icant and said Shri Vai -- 

payee and, they wi II he junior to the App :t 
i0nt and said 

Shri Vajpayee 

4 5 	That the app]. icant remained posted at tianu 

:t :t 27. 12.99 wberefrom he was t; 
arsferrd to the pre 

• Sent 
plz.e of post inç.. On the other hand, said Shri 

Vaip .ayee remained posted as DOE (Rubber) /DFO t ill about 

October 2000 and ther'eafte r he was transfe rr'ed to the 

ff ice of the PrOF. Imphal to anoth*?r cedre pt 

4.6    

promotion 

After the 

That both Shr i 

to senior sca  

transfer of the 

Vaipaye and the App]. :cant not: 

le with effect 	from 1,1 

App]. icant as OFO, Sadar after. 

December 1999 	to the: rnt p Lace u inq the 

applicant 	came ac: rosS the 	civi]. Of IFS ff icer's 

-s ;', 	r 
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and c:u:t c:e to know about the assionment of s en jot' i ty 

and year o f a? lotment of the RspondCflt No 	6 and 7 

above him and said Shri Vajpayee 	It will be ijertinent; 

- to menti on here that Manu is a very interior  p lace and 

the App]. icant; did not have any occ:asiofl to r'ec:eiVC the 

copy of the impugned notification dated 2.998 and/or 
- 	 -5 

the c :i.v ii list copy of wh ich- were never endorsed and/or 

furnished to the App? icant 

That to the Utter Surprise of the 	Anol ic:ant; 

it 	was 	fo.md 	on perusal of the civ i :i 	I it 	that 	the 

FpnndentS No 	6 and 79 	the two promote of" ice rs have 

senior i-ty and year of &i :lotment above 	the  
been 	p1 cen 

Appi icant; and said Shri. Vajpayee 	The 	applicant 	he ing 

the direct recruit of 	1994 ..as per the provisions of the 

Rules 	......... iority 	his year of a? :tctment 	is 	1994 

the Since App? icant and said 	Shr i Vaipayce were 	off  

lat ing 	in sni mr scale posts at the time of 	prmot; inn 

of the RspondCfltS No 	6 and 7 to the 	IFS j 	their,  year of 

a? lot;ment; is 	i°equi red 	to be 	fixd 	in 	r'efereflce 	to 	the 

Apol icant and 	said 	Shri Vaipayee and 	their 	year 	of 

allotment; wi I I be 	1994 below the Aon I ic.ant and said Shri 

Vaipayec 

4.8 That the Applicant; having come to know 	about 

the 	f xat 	of year  Of al jotmen t of the 	tpofldCfl ;s 	Not. 

6 and 7 as 1993 above 	the App? icanit on perusal of 	the 

in the early part cf) 1 ist only 
fr5.ade 	further 

civil 

Conitd 	P/•-' 
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eriqu). r i es and coit Id c:ome to know that 
the .ove rnment of 

India iby their telegram dated 225 SB to the State 

Gve rrmen t had asked for the name of the jun jormost 

direct recru.i t officers Off iciat ing in senior scale 

post on B 1(97 and S 1257 Admittedly on these two 

Applicantand.said Si Vaipayee were 	ofF 

c at ng in senior scai e ooss , however 	unforcuflate iy, 

the St ate Government concerned did not 	furnish the 

correct information recard inc the off ic iat ion of the 

App 1 icant and said Shr i Vaipayce in the senior scale 

cadre but for which the year of- allotment of the 

RespondCnta No 6 and 7 would have been fixed as 
1994 

f i xing their seniari ty below the Applicant and said 

Sh r i V a j p ave e 

4.9 	That to the best of knowledge of the App 
i i- 

rant the State Government concerned had named one Shri 

A M. Kanphade and SSChahra of 1992 and 1993 	batch - 

respectively stating them to be crff ir. i at ing in the 

senior scale pt at the k; ime of promot ic-n of the Re- 

spond en t 	No - - 	 7tothelrd 	biny the 

posit ion 	QW,11ir year of allotment has been fixed in 

referJ.ce to said Shri (anphade. and Shr i CThahra and has 

V 
i1n assired 1993 as their year of al ],ot

-inent adversClV 

7 af fect ig the sen ion tyf the App l icant it was only. 

during the early part of 2000, the Applicant; could come 

u to :now abot the impugned not if icat ion dated 2 9 98 by 

	

which the year of allotment ofth Resrofldent1 No 	6 

Con td .' P /-- 



and 7 has been fixed as 1993 	By the said notification 

dated 	2..9..98 the year of allotment of the Respondents. 

No.. 6 and 7 has been fixed as per the provision of the 

relevant-rules i ..e..e the IFS (Reoulation of Seniority) 

Rules.. 19613 assiqning them t;he year of al lohment as 1993 

below Shri S..S..Chahra so far as the Respondent No.. 6 

is concevnedand below Shri Prasenjit Biswas so far as 

the Respondent No.. 7 is concerned It was on that 

basis ., in the impugned civil, list v  the Respondents No.. 

6 and 7 were shown above the Applicant with their year,  

of allotment as 1993. 

Copies of the telegram dated 22..5..98 and the 

impugned order dated 29..98 and the extract 

of the civil list are annexed as P4NNEXURES 

-1.2and3 respectively.. 

4.. 10 	That 	the Apo I :icants hay inq came 	to know 

t h e said irnpugned order and the civil .ist piac-  

• 	 inc the Respcinden:s NO.. 6 and- 7 above the Applicant and 

-assigning them the year of .ai ).otrnent as 1993 	made 

representation on 2..4.2000 fol lowed by further 	repre- 

sentatiqrs dated S .S.2000 and 15..1.2001.. 

- Cop:ies- of the represent;ations dated 2..4..2000 

• 	 3..8..2000 -and 15.1.2001 are annexed as ANNEX-- 

'URES-4..5 and 6 re-spectiveiy 	 - 

43.i 	That 	the Applicant states that the said 

representations of the App]. icant are yet to be at;tnded 

to and the Applicant is still in dark about the fate of 

Contd.. ..P.'- 
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his cr ievartce re :Lat;inq to fl xation of seniority and 

year of al lotinent of the Respondents No 6 and 7 above 

h im. The f ixat ion of year of ai. .iotment of the Heson-

dents No 4 and 7 as 1993 is the result of incorrect 

information furnished by the Btate Governeent con-

cerned . but for which the year of a I Iot;mert of the said 

Respondents would have been f ixed as 1994 he low the 

Aopl icarit and said Shr i Vaipayce 

12 	That the Applicant; having been allowed to 

off to Late in an IFS senior scale cadre post by not i fl-

cation dated 29. $97 and his hatchmate Shri Vaipayce 

hay inq been allowed to do so, with effect from I I 97 

and they havinp c:ont; :truousLy neld the senior scale 

posts till the I r promotion to the sen br scale wi th 

effect from 1 1 natural J.y as per the provisions of 

Rule 3 of the IFS (Reoulation of Seniciri tv ) Rule. 

1968 the year of al latmerit of the Respondents Na, £ and 

7 who were promoted to iFS with effect from 

810.97 and 81297 are reouired to be fixed in re--

fsrcrce to the Ap'p I :ica.n.t and said Shr I Vaipayce Had 

this been done ,, thi r year of al lcitient tcu:td have been 

1994 ; fix inp their sen inn ty be low the App 1 icant and said 

Sb r i Vajpayee as per the p rr..' is ions of the said Rules 

Unfcirtun ate ly. the State Government conce rnd did not 

furnish the Central Gov-nmeri i- with the correct irforma- 
I 

( 

	

t ion and to's the query of the Central Government as to 

who were the juniormost dir cot recruit officers off i- 

Con td 	P /--•- 
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:iating in sen:ior scale psts Of IFS as on 	81097 

and 0 12. 	the State Gvernmeflt cc cerned instead of ,  

eferrirg the Appi ic:ant and said Snri ,jpayee as the 

jun iorcnast Officers officiating in senior 
 scale posts, 

preferred one Shri. Kanphade and 8hri SSJThahra Of 1992 

and 1$9 batch Q be the cff icrs oft ic iat inç in the 

sen :3.or sc:ale post;s Because of this wrong information 

the impugned not; i f icat ion and the consequent c iv i I 1st 

has been prepared a'asipn ing. the yea rot" al :totment to the 

Resoanden ts No 6 and 7 as 1993 instead Of 1994 

p1 ac: ing them below the Appi icant and said Shr i. Vaipaee 

., 1$ 	
That the 	ppI icant 'state's that having not 

received anyre sponee to the rep resentat ions submitted 

by the App I icant ne had v L5 . tea the OttLce of the 

Gave rntnen t; of Ind :i a in- the Forest; Department and upon 

his enquiry, he has been intimated that since no in far-

mat ion has been turn ished by the Government; of Tripura,. 

they are hand icapped fr am issuing necessary orders When 

contacted, the c:oncerned off ic ia3.s of the Tripura. Soy" -

ernment has intimated the AppL icant. that they are in 

tou.c:h with t;h e Man ipur Government in the matter and 

needful would be done on receipt of 
information from the 

Gave rnment of Man :ipur Such ±nformat ion bath by the 

Centrat Government and the State Government has been 

turn ihd to the Applicant after. Annexure --6 represCfl 

tat ion dated 15.1 2001, and the Applicant was all alan - 

with the l eg itimate e xpec tat; ion that need ful would be 

{::}ntd 
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done in the mattr aid his qrievaflce would be redressed 

HoVer, since nothing has been done 
in the matter Jill 

this vry date the Applicant is now left; with no other 

• 

	

	
option than to come under the protec'iVC hands of this 

Hon'ble 'Tribunal 

4 14 	
That the Applicant stateS that the fact that 

he wa ptd as Divisional Forest o'!ficer, by 

notification dated 29•997 and Shri Vaipayec was al-  

lowed to officiate in a senior scale post of DCF 

(Rubber) and that hots the posts are born in the 
	IFS 

scale f pay are not disputeth 
cadre in the senior  

However the Applicant craves leave of this Hon bl e 

Tribunal to prcduCC the copy of the pecessarY notificaT 

tion if and when requireth 

405 	
That the Applicant states that there being a 

set of rules laying down the criteria of fi<at ion of 

seniority and Year of allotment, the offi,cial 	
RespOfl 

dnt 	cannot ovey'ride the provisiOnS  Of the said r'ul 

and assign a year ofAINtment to the R5pondent' No. 

and, 7 	which is not •ega3.ly permissihlC 
	AdmittedlY, 

the i c' year of allotment should have been fi ed as 194 

ass i gn
ing them their senioritY below the Applicant and 

said Shri Vaipayec as • pev the prov is ions of the said 

Rules 	
However, because of the wrong information fur- 

nished by the State Government concerned to the Govern'
-  ' 

ment of l'ndia, the impugned order has come into 
i:eiflg 

ContcL ..P/' 
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and consequent c:.tvj :L li s t * has been preoard adversely 

affect inc the serv ic:e career of the ?pp I icant which is 

required to he red:i.ed by this Hon h1.e Tribunal 

4. 16, 	1 hat 	the Appi c.aflt states that all 	his 

'reorec?fltat tons have taLl en into the deaf ears of the 

off ic i al Respondents and except the assurances given to 

the Ago 1 icant by the said Resprindents nothing concrete 

has been done in the matter and in the proc.eris 	the 

App 1 icant coot i t.est to suffe r and his service career is 

affected Before issuinç the impugned not if icat ion dated 

2,996, the App :i. ic:ant; was n o t heard He was a necessary 

party to the not if icat ion dated 2 9. 98 in aS muc:h as 

any fixation of year of al lotmnt in respect of the 

Respon:f en ts No 6 and 7 above the App i icat. has a far 

/ 
reaching 	effect; thn the service career of the AppI i-- 

cant 	This beino the positionj the jnpUgned order 	is 

not sustainable and liable to be set; aside 

4. 1 7 	That the App 1 icant; stat:es that going by the 

sequence of events, all his representation are deemed to 

be re jec:td and now the AppI icant is left with no al tec' 

nat ive than to approach this Hon 'ble Tribunal by fi].ing 

the i ns tant O . A .  

• 

 

4.16 	That your Applicant states that 	he had 

earl icr 	aporoached this Hon b IC court by way of an 

original application being 0ANo 	12001 but due 

c:ntd 
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to some technic- al defects the same was 	withdrawn with 

I ibertv to re -H le the same and accQrdinolv 	th is 

has been filed 

5. 	6R0UNDS FOR RELIEF WITH LEGAL. PROVISIONS 

5 1 	For that the impuond order is per se ii te-- 

al and I iab le to be set aside and auashed 

52 	For t h a t the State Government- 	concerrid 

hay i ng not furnished the correct information reqarding 

ffic-iatjon of the Applicant in the senior scale post 

and the year of al lotmerft of the Respondents No 6 and 

7 	havinc been fixed in ref.renc-e to the offic-eps who 

were projected to be the off,cers off Ic £ at inq in the 

Senior scale costs as on the date of prc>mot ion of the 

said Respondent-s to the M. their such year of al lot--

ment- fixed c,ide the impuoned notification dated 

is ii able to be set as ide and ou,ashed and their year of,  

alLotment is reoui red to be fixed as 19%'4 plac :inq them 

be iw the App I ic-ant and said Shr i Vajp.ayee 

For that pursuant to the r-nnexure I teiectram 

dated 22.5.98, the Sta.t Government ouqht to have 

furnished the information repardinq off ic-i at ion of the 

App I cant and said Shri '/ajpayee in the senior scale 

post and c-orsequertiy, the year of a.:i lotirtert of the said 

ts No 	6 and 7 would have been fixed as 1994 

piacinq them below the AppI :icant andsa said 	 VaSpayee.  

Coritd. .P/..-- 
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5 4 	For that the year of al :totmrt; of the Re- 

s - ondents No. 6 and 7 could not have been fi <ed a 

:1993 p lac inq them above the App I ic;.ant; and said E3hri 

Vajpayee in as muc:h as their year of al lotmerit could 

not have been f ixed in reference to the di rect recruit 

officers Shri A.M.Kanphade and Shr i S.S.Chahr-a of 

1992 and 1993 batc:h respective :ty inasmuch as on the 

date of promotion of the Responoents No 6 and 7 to the 

IFS, it was the Applicant and said Shri Vaipayce  who 

were off ir i at: mu in the senior scale posts and as such 

the sen ion ty and year of a:i1. otment of the said Respon--, 

dents aught to have been fixed in reference to the 

applicant and said bnni Vaipayec 

5 5 	For that the impuqned not :i ficat ion haying 

been issued behind the hack of the Applicant in vial a---

tion of the pninc iples of natural .ust ice, same is 

I I able to he set aside and quashed 

5.6 	For that the i.mpuqned not i -f icat ion dated 

2998 ad the consequent; civil list havinQ been issued 

in clear violation of the -pray i-aions of the 5enorty,  

rules holdinq the field same are not; sustainable and 

I Lab 1 e to be set aside and oar 

Cont-d P/- 
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.5.7: 	For 	that the representations of the Appli- 

cant having not been entertained inapite of the assur-" 

ancs •gtn by the rffirii Respondents sante are dmed 

to be rejected and the Appi icant is not left •.wi 4th nay 

al tarnat; :ive than to approach t;h is Hon b le Tribunal. 

3.8 	Ftr that th posts in the senior scale beinQ 

held by the Applicant and• Shri Vaipayce are adtittedly 

IFS cadre posts and siric:e they held the said posts 

continuously with effec:t from 7 iO97 and 11 .997 

under no ci rcurstances the seniority of the 	Respon- 

dents No.. 6 and .7 could have been fixed above the Appi i- 

5.9 	For that in any view of th 	matter 	the 

impugned orders e not sus4ainable and i i::thle to be set 

aside and ouashed. 

6. 	DETAILS OF REME:DIESEXHALiSTED 

The applicant declares that he has M :other 

alternative and efficacious remedy exc:e.pt by way of 

f ii ing this app I icat ion He. is seek:ing urgent and imme-

diate rel ief. 

7 

ANY OTHER COURT 

The applicant; further declares that no other 

app I ication, writ petition or suit. in respect of the 

Contch .P/- 

V, 



IS 

r 
1.. 	16 .1 

sub ject matter of the int5t:ant app I icat ion is filed 

be fore any other c.rt , 4thor I ty or any other Eenc:h of 

the on b Ic Tribunal nor any such az:p I ic.at ion writ 

petition or suit is pending before any of them.. 

RELIEF SOUGHT FOR 

Under the facts and oirstarices stated 

above l  the applicat prays that this application be 

admitted . records be talled for and noice be is.ued to 

the Respondents to show cause as to why the r lie fs 

sought to rin this application should not be granted and 

u.pori hear mo the parties and on perusal of the records 

be pleased to grant the to]. lowing rd lets 

G. I 	To 'act aside and quash the impugned order at 

Annexur'e-2 dated 2..9..9e assigning the year 

of al lotment to the. Respondents No.. 6 and 7 

as 1993 and p :L acing them above the App I i- 

, cant.. 

E. 2 	To set aside and quash the Aririe<urc-3 Civil 

List so far as the same shows the Respondents 

No.. 6 and 7 to be the a]. lottees of 199; and 

p laces them above the Applicant. 

To direct the uffici al Respondents to assign 

year of a I lotment to the Resporiden ts No.. 6 

and 7 - as 1994 below the Applicant.. 

Contd.. ..P/- 
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8.4 	Cost of the application- 

Any other relief,' reliefs that the appiicant 

may b e  entitled to and as may he 	deem 	fit 

and aroer by the Ran 'bie Tribunal 

9 	INTER I N ORDER PR(4YED FOR 

The applicant does nat pray for any interim 

direction at this sta.ge However g  he reserves his right 

to rray for interim rel if if and when occasion ar'ises 

during • the p endency of the O.A.  

10. 

The app I icat :ian is filed through Advocate 

• 	 11.. 	PARTICULARS OF mE: :c ftP 

• I. 	 Nu 

ii) 	 Date 

• 	 iii) 	Payable at 	Guwthati 

12. 	L 1ST OF ENCLOSURES 

As stated in the Indexfi 

Contd fr 
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1 	Shri Pravin L Aqirwa1 	aged about 33 

years, Son of Shr i La:shini Narayan A..arwal ,presentiy 

hOidinQ, the post of Divis iora1 Forest 0fficer Sadar 

Division Jaqahariiura, Aqartala d istrict Wt Tripura 

fr C) 	)erebvso1Tri affirm and verify that the 

ments made in pa.raoraohs  

(fIt),(eI 	I8 0 	 are t rue to the best of my kno,1-- 

edge, those made in paragraphs 

are true to my in format ion derived f rcmt 

rrcs and We rests a re my humb 1 e submissions be fore 

this Hon 'ble T-jbur., a]. 

And I sign this verific:atjoi on this I Ih 

day of Decemberj2001 at Gu)ahat i 

p rL9d; L 
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s., '. 1 •  I E.li.:.k, 	, 	1090 GO 
I, 

I 
• 	. . 	 fh. 	rear 	oi' 	a1loLteiit 	and 	seniority 	of 	the 	followihg • 

two 	3tate 	Furest 3erviee 	Officers 	borne on 	the 	. ianIpur-Trlpura 
Joint Cadre 	of 	the 	tiidion 	Forest 	Service 	of 	'ianxpur and 	Tripura, 

• promoted 	from the State 	Forest Service of Tripura 	to 	the 	Indon 
Forest 	Serv ie 	w i Lit 	effect 	from 	dates 	mentioned 	against 	each •. 
it 	reijuired 	to 	be 	tortnii.i 	in 	Lertn 	ol 	the 	provisions 	of 	Rule 
3(2)(n), 	I()(:) 	:it.t 	iii) 	..f 	Lhe 	Indtn 	Foi- ett 	Service 

I 
Si.. 	atne 	of Officer 	 Date 	of . 

AiPointrnent 

08.10 	I997 	 I 	i 

Debasjh 	Chakrabot';.y 	08,12. 19G7 •. 	 .. 

. 	.5 .  .. 	
4 

S S.  

I  • _ 	S 	 - 	-. 	._ 	- 	- 	. 	. 	. 	- 	.: 2. 	 I'L1ItL 	t 	tilL 	LSSSJ 	ficL1 	 ...iLej 	lfl 	ltiuL 	j'ot for 	tita •. 
. 	

. 	'.. 

pti rjo 	Of 	Ru I e 	2 I 	I''I 	wi Lit 	IZ tl L.' 	:j 	2 ) (c ) 	Of 	Li 
I.F.S. 	(egu1atii 	of 	toriLy; 	Rules, 	iJGU, 	prior 	to 	the 	•a 

I 
of 	their 	P1UITI 	L1OIt/ 	Q 	Indian 	r., 	LI 	 n 	accordance I the 	provisions 	of 	L.e 	10.5, 	faajro) 	Rt 	1066. ., 

S 

:1 
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Ptivill L.  
Oivisiona,' Fore st Officer 
Sadar Forest L '/ ,ision 
J?ga/1afif11ur, (o//ej-, torid 
AGAR7ALA?9:?(;O/ 

To, 
The Secretary, 
Ministry of Environment & Forests 
Government Of India, 
Paryavaran 3hawan, CGO Complex, 
Lodhi itoad, 
New Delhi. 

uri- 	• 

(TIiRQ(JGlI PROPER CHANNFL) 

year of alIbtmentofInri(Seiicei 
pfSr/P(asQ,,J/tw,l,,d,D,5,, krp1 

Ref No.' Ordz I\10 . 1 7013/12/971FS11 dated September 2,1998 of 
Ministry of E:wiroriment & Forest Gov2rnmerit of India. 	

L ç) ¶ Sir, 	 - 

Please refer ''ider of above refereice of Nlin:tr 	:.f 	 n(i Fost 
Govcr,:ment : india, where in y: of allotinci ii of ft lIcwinj officers is decided s 
1993, 

NAME 	 YE 	 DATE OF cQPs 	
LLPflTMENT Ap_ppj NT MLNT  

• 	MI/07 	.... 	
..-..•..•. 	1993 	8/10/1997 ,. GISWAS

MR. DEBASISH 	 1993 	3/12/1997 CKAKRARO11 	" • ...--- ........... -. 

• 	 II th, r:o;,rI I 	ve follow,: q points io bi :q to '/0' Ii ki.i nrt,::e i.. /iqnr ffl( o year of :k'tnient of ofliyr 	)i) :iti 	', i)'"irri• 
vth 	3(2) (c) of 1! 	Regultjoii cf 	rioi ity rules 1963, '..hich reads as  l 	1 	 ,•il i; u "u, Is /iLV.:' ,(I U thU UI Vi' f 'V 	'I •j(jiJ$,,iy \ '' I 	U/c S :1f ti,,' 	 • 

b p;fl;ot/U, 	/)U i'), 3, •.. 	;! 	:.'.• •. 
!Ac cJ.i: ''fL,ted to t/i 	V/Ci ff1 	 ,(' ''/U 	J/'p/n,i)' 	cP,, • 
exam, 'dtion, r I,' no such u/lice, i. avdila/ ,/e the ear o( .'":en of the ;i•'ni i 'post among 
th oIr;iers / ?C'U,(C(t to 	 in acO,d,!,2ce wit',1'! 

	tV/Ic) 7ff/C/Med 

VV -tA 1 
4 IL_ 

..CCtC. 

31 

4, 
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cOflh/Iuiously iii d senior po( 1,,,, .9 dfen/, 	1/, I/(: or 	 of such Oi/c/at,o/; LI;' thc IOiyner. 

Exp/ana,oj .  ii, respect of an ofhcer dppoiflfe/ '0 lb1. sei ic: b) ')Qi))o(,o,; 	dC(Q/'dnce will, Sub-,u/e (1) of ru/c S of the 	
ill 

iuIe, pei,J of his citin,jg oft.,jt,o,, in a sen/a, post £aI for (he pu/pose of dele 't 	COU Only from the dae of inC/US/On ofh, name in the select /it, o (mm the Jjt 	
to such ser,o,-  post, t'//c/, 	 ,s later, 

'Thus officiation in a senior post is essential to aract, the explanation to 

rule 3(2) (c) of Seniority rules. In these respect hOnourable Supreme cou
rt  

in RRS C;hiuhan's case observed and reads: 

lflc?, 
t/f the two lequ/ren,e,,fs (lan/ely o/hc, l/n f f 

inl?(/nent (0 the SC/I/Or post and /f?c:.JS,O,, in th select list f/lust be l'//"//ecJ" 

In the present case, we obseed that both officers flame have been 
IflCUdedjn select list in June1997 but they were not officiating any senior 

--

post tiIp their appointment in the service and even after for sufficientperiod 
of time. 

'1. These officers are not satisfying the Conditions for officiation of senior post 

for the purpose of determIning seniority. Hence, their seniority is to be 
dejded on the basis date of aPPOintrnent in the seice as shown below: 

L r708   	Shi   Prasanj   B aIFS rJo8c 	
8/11 

S. Assignmelit of year allotment of these officers is to be 
done on the basis of 

above dates and will be the allotnierit year of the junior most direct recruit 

officers, Who was/ Were holding senior post as on this date 

H'ble CenraIAdmjnit-t. 	Tribunaj-a lso-a-di;j~ i f-ln  the Shri R.L,Srivnstav a 's  
case that Cor the purpose rule 3(2) (c) of Seniority rules, 

"I'. is crucial is offic'af,cn In .i :;ef,r po( and not Senior 	-I.?) Thus, 	bile deterti11cij: 	the junior most direct 
1ecuuit offiis,  Officiating on Senior pcst, the 

'SCt/Oro'ar defjfld 	
who was 

seniority rules is to be observed and not senior scale. 

wffl 

- 	2 
• 	 .• 

•1 

• 	_: 

••'• 	 IL;_ 
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A 	8 As Pcr Gol noLIfIcdtcI no 1(fli r jnjc t A IC Ill'. - 	 viw 	 'fU// 	1995, the r 	cadre strength of IFS officers for MI cdrehasbeenmended'FollOwji 

posts are senior posts as per the said amendment (Annexure.II). 

i) 	Deputy Conservator of Forests (Rubber), Manipur, 

Deputy Conservator of Forests (Territorial), Sadar, Agaala, ' 

Tripura . 

- 	 Forests (rritoi'iaf) 	Manu, Tripura, 
9. 	

As on date of appointment of officers to the seIiice by promotion (i.eJ on 

08/10,'1997 & 8/12/1997 followincj officer's were officiating the senior post 

wits &fct from date shown against their names 

rr AnUrag Bajpar (IFS) 	DCF (Rubbei, 
 

. 

• Marripur. 	11/09/1997, till 

	

-. 	........... ... 	. 	
. 	 date 

	

MT/077 - 	hri Pravin
. 	. 

Agrawal (IFS)-(94)
. 	

DFO (sadar), 	Since 
 

'. 

Tripura 	7/10/1997 till, 1. .• 	
. .............. 	. 	... 	. 	... 	....................... 	.. 	. 	 .1997 MT/077 	Shri Pravin Agrawal (IFS)-(9'4) 	DFO (Manu), 	Since 

Tripura 	19/11/1997 till 	' 

. 

27/12/1999 H 
10.Thus in my opinion these officers are the 

junior most officers among the 
direct recruit, who were officiating on 	 'ihus 

. 	
. 

senior posts.' 	assignment of  year of allotment of officers 
appointed by promotion should he the same as 

of above direct recruit officers i.e. 1994 and not 1993 as shown in civil list. 
11. This 	

tnust assignment of year of allotment might be due to 
wrong inhormtjon 	submjed 	by 'Government of Tripura 	and 	Governrne,,t of 

Manipur with regard to junior 
most direct recruit officer officiatino in senior .'. 

scale post of Indian Forest Service as on October 8,1997 and on December 
' 3,1997. • 

 

 

-a-- 
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1! 	* 

i1 

•1 

12.This unjust assignment of year of allotment placed them above me and 

jeopat - dise my career prospects in the service. 

Thus, I request you to re-examine the details as noled in this letter 

and in order No. 1 7013/12197-1Fs11 dated Septeriber 2,1998 

(copy enclosed) assigning year of allotment to said officers as 1993 

should be cancelled and they should be allotted 199q as the year of 

aUotrraent. 

I shall remain grateful for an eat ly action and response to ths 

repretsentation 

Yours fait'tfully 
- 

• 	 (Pravin Agrval), IFS 

MT• 1994 

Copy to: 
i) 	

The Secretary, Union Public Service Commission 'hoIpur House, 
New Delhi. 

The Chief Secretary, Govt of Tripur. 
The Chief Secretary, Govt of Manipur. 

The Principal Secretary (Forests), Govt of i'puna, 
The Principal Chief Conservator of Forest, ripura, Agartzla. 
The Secretaty, General Admjnisti - atiot- Department Govt of Tnipura. 

--Advance Copy to: 

The Secretary, 

Ministry of Environment & Forests 
Government Of India, - 
Paryavaran Bhawan, 
CGO Complex, 
Lodhi Road, 
New Delhi. 	

- 

- j -' 



- 

By Sp 	pos 4 

From - 

 

Praviii L. Arawal 11:5 

Divisional Forest Officer - 

Sadar Forest Division 
Jagaharimura, College road 
AGARTALA, TRIPURA 
PIN- 799 004 

To 
The Secretary, 
MInIstry of Envlionnient & Vorests, 
G.overninent_o1-1ndia--- - 	- 
Paryavaran I3hawarr, CGO Complex, 	 - - 
Lodi Roa(l, 
New Delhi 110003. 

_ 1qall  

Sub:- 	Asignment of year of allotment of -lndi-lo esSeiic.e_Officers - •. 
appointed 	through 	prmtin 	of 	Shri 	Prasarijit l3iswas 	& 	Shri 

Debashish Chakraborty. 

Rel:- Order No.1 7013/12/97-IFS-11 dated September 2, 1998 of MoEF, 
GOl & my earlier letter No. nil dated 2.4.2000. 

Sir, 

1 1 1CI5Q r0er (0 my 	ailk'r letter dd((.cl 2.'i •2.O0() lowirdeil to you 
through proper charine and also advar CC COPY sent to you directly on 
the above subject. I am very sorry to inform you that even after lapse of 

four months I have not received arty reply of above letter. in this regard, 
I have following pointi to bring to your kind notice. 

It is understood that before deciding year of allotment of officers 
appointed by promotion, MoEF, Govt. of India asked Govt. of Tripura 

& Manipur about name of junior most direct recruit oflicers officiadng in 
senior scale post of iFS as on 8" October & 8" December, I 997• 

	

2. 	To this Govt. of Tripura & Govt. of Manipur furnish the InformatIon 
which is not true. In fact as on 8" October, 1997 and 8" December, 
1997, junior most direct recruit offlcer offl•ciaiing in senior scale post of 

	

• 	IFS is as below. 

	

• 	 ••. 	 , 

1 -t 

.1 	 •. 	
- 

-- 

r 

7 
,Vtt/s_ 

I  

4dvocate 

_ _ 1 - 	 -- 	*------: 	 ri 
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Officers 

code 
Name of officer Name 	of 	senior 

 scale post of IFS  
Period 	 - 

MT/078 Shii Anurag Bajpai DCF(ftubber) Since 	ii .9.97 	to 
IFS(94) Manipur till date 

MT/077 Shri 	Pravin DFO, 	Sadar Since 	7. 10. 1997 
Agrawal 	IFS(94) Tripura till 	11. 11.97 

1qT/077 Shri 	Pravin DFO, 	Manu Since 	1 9. 1 1,97 
Agrawai 	IFS (9 4) Tiiptu'a till 27. 	2.99 
(nlyscll)  

3. 	Thus, it is fact that reply of letter/telegram refer in item No. I should be 
name of above officers & not any body else. These officers are officiating 
senior scale post of IFS of Manipur Tripura cadre as notified by GOl 
Notification No.16016/8/94;AIS(II).A dated 4.7,95.  

4.' 	Hence assigncmtht of year of allotment of officeis appointed by 
promotion should be sailie as of above direct recruit olficers i.e. 1994 & 
not 1993 as allotted vide your 'letter of above reference. 

This unjust assignment of year of allotment is due to wrong information  
submitted by Govt. of Tripura & Govt. of Maiiipur with regard to lunior 
most direct recruit officers officiating in senior scale posit of IFS as on 
October, 1997 & 8h December, 1997.   

This unjust assignement of year of allotment placed thein above me & 
jeopardize my career Prospects in the service. 

	

• 	Thus I request you to reexamine the details as noicd in this letter and Order 
No. I 70 I 3/1 2/97-IFS-il dated September 2, 1998 assigning year of 
allotment of said officers as 1993 should be cancelled & they should be 
allotted 1994 as the year of alliiiìent. 

1 shall remain grateful for an early action & response to this representation, 	 ' • 	* 

Yours truly,  

	

• IS 	 /7oi/f4'7y. rc•[I 	/- 2'?1 	' 	. 	

• 1 

• 	 ( Pravin  Agrwai,IFS) 

	

• 	 MI- 1994 
')fg) 	-!CJT)-I1  

I 
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/ 	Copy to 
y 	 1. The Secretaty, Union Public Service Commis5jon, Dholpiir House, New 

/ 	
Delhi 

/ 	 The Chief Secretary, Govt. Of Tiipura 

The Chief Secretary, Govt. Miniptir 

The Principal Secretary, Govt. of iripura 

The Principal Chief Conservator of Forcsts, Tripura 
The Joint Secretai -y, General Adminisiraijon Department, Govt. of 
Tripura 

Advance COPY to : 	 S  

The Secretary, 	 S  

Ministry of Environme & Forests, 
Government of India, 

Paryavaran Bhawan, CGO Complex, 
Lodi Road, 	 S  

New Delhi - 110003. 

S. 	 . 	

. 

- - 	•. 

JJj 
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.y horn. 
Pravin Agrawal IFS 
Sadar Forest Division 
Jagaharirnura College Road 
Agartala 799004 

lo. 
The Secretary. 
Ministry of Environment and Forest, 
Government ( I I nd iii. 

• Parvavaran Bhawaii C( () Complex, 
Lodhi Road. 
New Delhi, 

(lllROtJ(ilI l'l.()lNR CIIANNF.I,) 

Sill) -Assignment 0 year of allotment of' ndiaii Forest Service WILUM app inU 
through promotion 0' Sri Prasanj it B iswas and Sri l)ebasish Chak ahortv 

Ref No —OrderNo.17013/12/97-IFSI 1 dated September 2,1998 ov1inistrv of 
Fnvironment tnd Forest Government of India. 

U 

Sir. 

Please 'relr to my earlier repiesenlalion dated 2/4/2000 and 3/8/2000 forwarded to you 
through proper channel and also advance copy to you directly on the above subject. I am 
sorry to know that CVCfl afler lapse of 9 month I have not received any reply of my those 
representations. In this regard I have following points to bring to your kind notice. 

I. It is understood 0at hef o:e deciding year of allotment of officers appouitcd by 
promotion. M()FF. (101 asked Govt o l'Tripura And Govt ol Manipur aboUt nuue 
oLlunior most (fired recruit officers, officiating in senior Post of 115 as on 
8110/1997 and 8/12/1997. 

2. •r0 this Govt. o fIr i pura and Govt ol Manipur furnishes the information, which 
was not true. In foci as on 8/I 0/I 997and 8/1 2/1997 unior a osi di rec recruit 
officers ofiiciaun in senior Pt .. vI\v. 	,. 	 •. 

Officers Name of officer 	 Name of' Senior 	Period 
duty post  

MT/078 Sri Anurag Bajpai (IFS)494) 	DCF (Rubber), 	Since 11/9/1997 • 	••• .
_____ Manipur 	Till date 

MT/077 Sri Pravin Agrawal (Il"S)-(94) 	DFO (Sadar), 	Sincc7/1 0/97 
Iripwa 	Till Il/I 1/97 

M'F/077 Sri Praviu i\grawai (IFS)-(94) 	DFO (Mann), 	..'incc 19/11/97 

- 	
-- 	 I IIpUIa 	 HI 

* As notified Nv (( )I We notification no. 1601 6/8/94-AIS (II )-A dated 4/71 995 

f/ 

4dvcate. 



-- ::-'--------------------•--• -'------ 

ilius it is tact hat reply ol letter / teleglain icier 1U iteni ito I should he name of 
/ 	 above officet's and not anybody cisc. 

I lence assinmcn( ol year of allotment of' oficers appointed liv promotion should 
/ 	 hc same as that ol abovc' dircct leCruit oificcr's i.e. 1 9)i and not 1 93 as allotted 

vide  
VOili' leller of abo'c' rc Ii'cncc. 

This unjust assiunineni ol year of' allotment placed them ahove tue and 
jcopai'd 'ed liv carriet' Prospects iii the service. 

Ilitis I again i'C(JliCSI YOU to re eXamine the &heiails ii&ttel iii iIis leitci' and 
Order No. I 7013/I 2/97-IFS-11 dated 2/9/98 assigillilu "ear ol al lotilietti I' said 
olileers as 1901 should be eaiicelIc(j and thv should he thlniletl I QQ.I as the ear 
oh al lolilletit 

I shall i'eiiitin grateliI Ir early action and response to this representation. 

\'otii . s trul 

iii .\ti'i 	al I I'S 

Fnelosurcs: 
.\ Iv earl icr 'epresentalioll dated 2-4-2000  

1 Order No. 17013/1 2'97-1 FS-lJ dated 2-9-98 

(Ol Nouhcat!on No. 1601 6/8/94-AIS (11)-A dated 4-7-95 
 \'ai'ious orders and charge assumption ccrtilicatcs, 

°i' to: 

1. The secretary, I Illioll Public Service Commission. l)holptti' house. New l)ehhi 
lhe Chief Scct'etarv. Govt. o 1'Tripura 

The (htiel'Sect'eiai'y cicti. (l'Mariipiir 
The Principal ('hid ('onservator of lorest. lripura  
The Pd iteipil ('hid Conservator of' lorcst, Manipur 
The .loinl secretary. GAl). Govt. 0 ilnpui'a 

Advaneed COp\ °  i 

l'he Seeleit 'v. 

I\linisii'v oh' Fnvitoninetit and Forest, 
Govertliudnt oh' hid a. 

Parvavirati lhtiii, ('( () ('oniplex. 
I odhi klind. 

Nev l)elhi II 0()03 

J'i 

- 	 V 
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THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH : AT GUWAHATI. 

O.A. NO. 485/2001 

BETWEEN 

Shri Pravin Lal Agarwal 

APPLICANT 

- Versus - 

The Union of India and Others. 

RESPONDENTS 

INTHE MATTER OF: 

The written statement for and on 

behalf of the respondent No.6. 

WRITTEN STATEMENT 

That, the respondent No.6 as impleaded in the 

Original A1ication as one of the party has received a 

copy of the original application on notice being served 

on him. He has gone through the same and understood the 

contents thereof. He is competent to submit the written 

statement before this Hon'ble Tribunal. 

 That, save 	and except what has 	specifically 

being admitted herein below with respect 	to 	the 

contd......p/2 
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averments made in the Original Application by the 

applicant; the rest are deemed to be categorically 

denied. 

That, with regard to the statements made in 

para 1, 2 and 3 of the original application the 

answering respondent begs to state that as these are the 

matters related to Order under challenge, Jurisdiction 

of the Tribunal and limitation, so, it has to be fairly 

adjudicated in the course of hearing by the Hon'ble 

Tribunal.. Be it noted her.e that as the entire subject 

matter of the case rests on notification dated 02.09.98 

the present O.A. is filed beyond the limitation period 

prescribed unde.r Section 21 of the Administrative 

Tribunal Act, 1985, and it may be taken up as 

preliminary objection. 

. 	That, with regard to the statements made in 

para 4.1 of the original application the answering 

respondent begs to offer no comment as it relates to the 

aplicant of being an Indian National and his entitlement 

to certain rights protections and privileges. 

That with regard to the statements made in 

paragraph 4.2 of the original application the answering 

respondent begs to state that as the applicant was borne 

in the Indian Forest Service in the Year 1994 as the 

regular recrui.tee and allocated to the Manipur - Tripura 

Joint Cadre; the year of the allocation of the applicant 

is therefore fixed t 1994 in terms of Rule 3(2)(a) of 

the IFS (Regulation of Seniority) Rules, 1968. 

contd. . 
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It is pertinent to mention here that the 

applicant has tried to bring the case of Sri Anurag 

Vajpayee at par with his case has got no relevance in 

the present context which may have a misleading effect. 

6. 	That, with regard to the statements made in 

para 4.3 of the original Application the answering 

respondent begs to state that the applicant has been 

appointed to the Tripura part of M.T. Cadre as a regular 

Recruitee in the Junior time scale of pay in the post 

with the designation of Assistant conservator of Forests 

(ACF) in terms of rule 6(2) of the IFS (Recruitment) 

Rules, 1966 read with rule 4(2)(a) of the IFS 

(recruitment) Rules 1966. The applicant was promoted to 

the IFS Senior time scale post of Deputy Conservator of 

Forests with effect from 01.01.98 vide Notification 

No.F.2(14)-GA/90/L dated 10.07.98. On the other hand, 

Sri Vajpayee, of the Manipur part of the M.T. Cadre •was 

promoted to the senior sc'ale post of Deputy Conservator 

o Forests on 04.03.98 vide Orders of the GovernOr of 

Manipur No. 3/9/89 - 
IFS/DP of the Department of 

Personnel and administrative Reforms, Govt. of Manipur. 

A 	copy 	of 	Notification 	dated 

10.07.98 of the Govt. of Tripura and 

Orders by the Governor Manipur dated 

04.03.98 are filed hereto and marked 

as ANNEXURE-'A' & 'B' respectively. 

contd . . . p/4 
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7. 	That with regard to the statements made in 

para 4.4 the answering respondent begs to state that as 

per the provisions of Rul"e 3 of the IFS (pay) Rules, 

1968, a member of the service shall be appointed to the 

senior scale on his completion of four years of service 

subject to the provision of Rule 6-A of the' IFS 
—------ 

(Recruitment) 	Rules, 	1968 	and 	to 	the 	Junior 

administrative grade on completion of nine years of 

service. The four years and nine shall be calculated 

from the allotment assigned to him under regulation 3 of 

the IFS (Regulation of Seniority) Rule, 1968. Further 

in ts of Rule 6-A(3)(b) of the IFS (Recrutment) 
•1 - 

Rdies, 1966, it is open to the State Govt concerned to 

/post officers, even pending promotion to the senior time 

scale to the senior posts in the skate cadre of IFS on a 
/ 

purely temporary and local arrangement basis. Such 

temporary and local arrangements do not court for 

determination of seniority in terms of explanation 2 

below Rule, 3(2),(c) of the IFS (Regulation of Seniority) 
7 

Rules, -l'968. As per Rule, 6(30 of the IFS Recruitment) 

Rules, , 1966 the appoentment of persons included in the 

service would be i the senior time scale as per rule, 

6(3) of the IFS (pay) Rules, 1966. Thus it is evident 

that the answering respondent was appointed to the 

senior scale on 08.10.97 on promotion to the IFS where 

as the applicant was promoted at a much later date and 

that too only when actually he became due for promotion. 

The seniority of the answering respondent was fixed 

under Rule 3(2)(c) o.f the IFS (Seniority) Regulation, 

contd. .. .p/5 
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1968. The principle of rule envisages assignment of year 

• of allotment and here the applicant has no locus, standi 

since at that point of time he was not even due for 

promotion to the senior time scale. 

That, with regard to the statements made in 

para 4.5 the answering respondent begs to state that 

there are fixed set of Rules, governing the promotion of 

regular recruitee and only when one became eligible. The 

applicant was appointed on 01.01.98 to senior scale post 

o'f Deputy Conservator of Forests which is a cadre post. 

It is note worthy that Shri Vajpayee was promoted at a 

much later date but he is satisfied with his position 

• and has no grievance on that as he did not approach the 

Hon'ble Tribunal. It is.only the applicant who keeps his 

name repeating to somehow make out a case without having 

any nexus; nor the applicant has made him a party and it 

is the rule of law that •nothing can be said against or 

in support of an employee unless he is impleaded as 

party to the proceeding, otherwise, that will hamper the 

principles of Natural Justice and fair play. 

That, with regard to the statements made in 

para 4.6 the answering respondent respectfully submits 

that the applicant has cooked u.p a story to get some 

relief which does not fall within the ambit and scope 

of IFS Rules, and Guidelines issued from time to time by 

the Government in the present context. Moreover, he is 

scratching the name of Shri Vajpayee time and again in 

contd. . .p/6 
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other words, on and on to mislead the Court and to wash 

his hand unde his umbrella. 

10. 	That, with regard to the statements made in 

para 4.7 the answering respondent respectfully submits 

that there are definite Rules, framed by the Govt. 

governing the seniority of officers promoted to the 

Indian Forest Service and only following the said Rule, 

the seniortity of the applicant is fixed. It is 

submitted that the promotion of a regular recruitee (RR) 

appointed to the Junior time scale of IFS first, like 

the applicant, is promoted to the senior time scale 

after a fixed period of service and the same is governed 

by the Rule, 6-A of the Recruitment Rules, which is 

reproduced hereunder. 

11 6-A ...........Appointment of officers in the. Junior time 

scale of pay to the pos.t in the senior time scale of pay. 

1) 	Appointment of Officer recruited to the 

service under clause (a) or Clause 	(aa) to the 

Sub-Rule (2) of the Rule, to the posts in the 

senior time scale of pay shall be made by the 

State Govt. concerned. 

ii) An officer referred to in Sub-rule (i) shall 

be appointed to a post in the senior time scale of 

pay 	if,  havingregard to the length of service 

and experence, the State Govt. 	is satisfied that 

contd. . .p/7 



E 
S 

-7- 

he is suitable for appointment to the post in the 

senior time scale of pay. 

******** 

Not withstanding anything contained in Sub-rule(2) 

• 	 the Govt. may 

********** 

appoint an officer to in Sub-rule at any time 

to a: post in the senior time scale of pay as a 

purely temporary or local arrangement. 

Such temporary and local arrangement do not 

Court for determination of seniority in terms 

of explanation 2 below Rule 3(2)(c) of the 

Seniority Rules. 

It 	is worthy to mention here that the 

applicant was not serving nor appointed to the senior 

time scale of IFS on 0.10.97 i.e. the day the answering 

respondent was promoted to senior scale post of Dy. CF 

and question of claiming of seniority over the answering 

respondent is absured invalid and is not tenable in the 

eye of law. 

11. 	1 That in regard to the statements made in para 

4.8 of the original application the answering respondent 

contd. . .p/8 
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MA 

begs to state that the so called telegram dated 22.05.98 

as described by the applicant was not sent to the Govt.. 

of Tripura and since the applicant is serving in the 

State of Tripura he has nothing to do with the said 

telegram. Moreover, the answering respondent further 

asserts that, the applicant has brought in certain 

irrelevant issues to make out a case which if weighed in 

proper perspective it can be assessed that in fine, the 

applicant has got no case. 

That with regard to the statements made in 

para 	4.9. and 	4.10 of 	the original applicantion the 

answering respondent begs 	to state that 	as 	these are 

matters of record, so he demands the strictest proof of 

the same. Moreover, although the applicant has made 

representations to the competent authorities on certain 

fectitious basis the authorities instead of passing a 

futile Order opted to maintain silence. 

That, with regard to the statements made in 

para 4.11 to 4.1.8 the answering respondent reiterates 

his submissions made in the foregoing paragraphs of the 

written statement. It is further asserted by the 

answering respondent that the applicant in order to 

bring home hi's purpose has taken shelter of certain 

unformded f-acts which are beyon the scope of any Rule or 

Regulation so prevalent' and maintained in the Indian 

Forest Service. Hence, the instant original application 

is devoid of any merit and is liable to be rejected at 

the thrash-hold. 

contd. . . 



That with regard to the statements made in 

para .5 of the Original •plca.ion, the answe:i. ng 

respondent rei(:erates h:.s suhm.ss.ons made in para 1 1:0 

13 of this writton statement. 

That with regard' to the statements made in 

para 6 and 7 the answering respondent begs to offer no 

comment. 

, 	That with regard to the statements made in 

para 8, of the original application the answering - 

respondent • begs to' state that the instant original 

application 'of the applicant is barred by limitation and 

is without any merit. Hence,' the same is liable to be 

dismissed and rejected. 

17. '  That with regard to the statements made in 

para 9 to 12 of the original application the answering 

respondent begs to offer no comments. 

continued to verification ........... 
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VE R I F IC A T I 0 N 

I, Shri Prasenjit Eiswas, aged about 43 years 

son of Late Pratip Biswas, presently holding the post of 

D.C.F. and resident of 	tck 

District- 	 do hereby solemnly affirm and 

verify that the statements made in paragraphs'j,,,44g5 

U 	 are true to the best of knowledge, 

those made in paragraphs 	j 

are true to my information derived from records and the 

rests are my, humble submissions before this Hon'ble 

Tribunal. 

And, I sign this Verification on this 	day 

of 	 2oo2 at Guwahatj. 

SI G NA T U R E 

V 



ANNEXURE- A 
iT  144 IPURk  

)L.L"flT 

fe- ,garta1a,the \Ou1y, 1998. 

file (onor, fripura is1eased to appoi-lt the 

±oilo z1!l IS of:icarS of Tripura :ing of iinipur_TriPUra 

cae on L,rOotiOfl to ta Ii? 	eio 	i.:e 	post CLL  

	

O ))Ut7 onservatoL 01: sore 's,T:i)urd in t.e 	3. ot 

js.10,0003215,20/ :us usual 1io':'.ceS as 

'JLC1 (::.Ct 
from tie date as stat aai.nSt each - 

i:i R. 	baa1,IES (f: 199i) 	lvl..3.99 1 7 

sun p. 	 1.1.1998 

3y order of the Governor, 

( 
Joint Secietary to t1 e 

fle Govern nt of Tri)2Ura. 

copy to :- 
Chief $ecretary, Tnipura, Agatala. 
chief secretary, lianipur, Imphal. 

3 	
Special ecratary to Goverr0r., ?ripura, RajbhaVafl , gart ala. 
secretarY to Chief i.iini$ter Tripura,. gartala. 
Secretary, Govt. of InCiia, iiinistry of Environment & 
porests, ?arayavarafl Bhavafl, C.G.O. Complex, Lodi Road, 
New Deihir 110003. 
eputy Secretary, Govt. of India, Ilinistry of personnel & 

Trai•iiflg, 	1 inistratiVe Ref ori.S & public GrieVafleS & 
pensionS, New I)elhi - 1100010 
accountant General (A 	), Tripura, çjartala. 

,)/:orest7)Pat1t0fltD ¶'ripUra. 
9. principa). Cief Conservator of Forests, TripUa. 

10 • Treasury Officer,tala/UdjP/u1ar4 

'iaflager, GovC. press, garta1a for publication. 

Sliri a.(. ;3aal, IFS( 	93 

	

fl:), D.f.0., um 	 I ti Forest DiVfl 

South Tripura. 
shri. P.L.jarwal, n 	(Zf:94).,.i).E.O., iIanu,Dhalai i)istt. 

personal files/Guard file. 	 - 

c fI-" 	ng h 
Joint cretarY to the 
Goverfliilflt of rfrjpa. 

be true cop)' 
 to  Cer tzfid 

Advocate 

Fl 
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ANNEXURE-  

' 

GOVERNMENT Or MANIPUR 

DEP4RTMEIT Gr PERSONNEL & ADMINISTRATIVE RErORMS 

( PERSONNEL DIVISION ) 

SBir THE GO\'RNOR MAIpUR: 

Imphal, the 4th March' 1998. 

NC 3/9/89-Is/Dp s 	The Governor OF Maninur isnleased 

to appoint Shrj .Anurag 3ajpj, I'5 (MT-84) D3Utr Conser-
vator o 	ores.t ( Rubber Jirjb 	Division) in the ii'S 
Senj,r Scale of Rs. 1 . 0 , 000_32515200/ rm with immediate ecec 

2 9  On his a 
I 

nnoinent to IrS Senior Scale he shall contInue 
in his present place OF Posting. 

8r orders & in the n atn7. OF Governor, 
I 

- 

N. Ibobj Singh ) 

Under Seretar7(Dp) Government OF Manlpur 0  

Oop tog- .l.The er to the hJ.Qf Minister, Maninr. 
2. The PS to Minis Ler(por &Env),Man jp  
3.The PS to chief Seeretar.T,GovtOf Maninur. 

4.The Chief Secretar, Govt0ç Trjr,ura. 

S..TheUncjr Scretar7 to the Govt,of India, 

Mjnistm7 o Env & irest, New Delhi. 

6.The Commissjoner(o. & Env),Covt.oç MariLnur. 
7, The Accountant General (A & E) Man Inui. 

j-8The Pr,Chjef Conservator of rorest,M inur 
9Al1 a 	rorest DenarbDeflt 

lThe Treasur Officer/ 0irj}arn. 
ll.Shrj kiurag l3ajnaI, IS/DO( Giribam ) 
120rjle conrned 

44j, 
ertfied to be true copy 

Advocate 

. 	 . 	 . 
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ORIGiNAL APPLICATION NO. 485/2001 

HON'BLE CENTRAL ADMINTSTRATIVE TRIBUNAL 
GUWAHATI BENCH 	 , 

k\ C  
Shri Pravin L Agarwal - 	 - Applicant 

lie 

Vs. 	 tf 

Union of India & Others - 	 - Respondents 

Reply on behalf of the Respondent No. 1 

I, Ashok Kumar, aged 46 years S/o Late Shri L.D.Kalra, working as Under 

Secretary in the Ministry of Environment & Forests, Government of India, 

Paryavaran Bhawan, New Delhi do hereby solemnly affirm and say as under: - 

2. That I am Under Secretary in the Ministry of Environment & Forests, 

Government of India, New Delhi and having been authorised, I am competent 

to file this reply on behalf of Respondent No. 1. I am acquainted with the facts 

and circumstances of the case on the basis of the records maintained in the 

Ministry of Environment & Forests. I have gone through the Application and 

understood and contents thereof. Save and except whatever is specifically 

admitted in this reply, rest of the averments will be deemed to have been denied 

and the Applicant should be put to strict proof of whatever he claims to the 

contraty. 

3.1 Indian Forest Service (I.F.S.) is one of the three All India Services constituted 

under the All India Services Act, 1951. The service is organised into cadres, one 

each for a State or a group of States. 

3.2 The State of Tripura is a participating unit of the Joint Manipur -Tripura 

Cadre of IFS. Appointment of persons to this Service is made as per provisions 

U1der Secret 
Mti. cf En, & Forests 
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made in the IFS (Recruitment) Rules, 1966, 	IFS 	(Appointment 	by 

Competitive Examination) Regulations, 1967 and IFS (Appointment by 

Promotion) Regulations, 1966 and other provisions as amended from time to 

time. 

3.3 Promotion, under IFS (Appointment by Promotion) Regulations, 1966, to 

the Tripura segment of Joint Manipur -Tripura cadre of IFS was made in 1997 

on the basis of Select List of the following 2 officers drawn by the Selection 

Committee, which was constituted under the provisions of the IFS 

(Appointment by Promotion) Regulations, 1966 and approved by the Union 

Public Service Commission. 

Sh Prasanjit Biswas 

Sh Debasis Chakraborty 

Against two reported vacancies, the above mentioned two officers were 

appointed by promotion to IFS in the Tripura segment of Joint Manipur - 

Tripura cadre of IFS on 08.10.1997 and 08.12.1997 respectiveky. 

3.4 After the appointment of these two officers their seniority was fixed under 

Indian Forest Service (Regulation of Seniority) Rules, 1968. The relevant 

provisions of Rule 3(2(c) of these Rules are extracted below: 

"Where an officer is appointed to the Service by promotion in accordance with 

rule 8of the Recruitment Rules, the year of allotment of the jumior-most among 

the officers recruited to the Service in accordance with rule 7 bf if no such 

officer is available the year of allotment of the junior most among the officers 

recruited to the Service in accordance with rule 4(1) of these Rules who 

officiated continuously in a senior post from a date earlier than the date of 

commencement of such officiation by the fotmer" 
Under Seèretary 
n. f Env. & Forests 

Gvt. of India 



3 

The expression "Senior post" is defined in Rule 2(g) of the Indian Forest Service 

(Regulation of Seniority) Rules 1968 in the following terms: 

"Senior post" means a post included and specified under 

Item 1 of the Cadre of each State in the Schedule to the 

Indian Forest Service(Fixation of Cadre Strength) 

Regulations 1966, and includes a post included in the 

number of posts specified in items 2 and 5 of the said 

cadre, when held on senior scale of pay, by an officer 

recruited to the Service in accordance with sub-rule(1) of 

rule 4 or rule 7 of the Recruitment Rules"(emphasis 

supplied) 

3.5 The Government of Mariipur (Respondent No.4) intimated to the answering 

respondent that the year of allotment of the junior-most among the officers 

recruited to the Service in accordance with rule 7 of the Recruitment Rules (i.e. 

Competitive examination recruits) who officiated continuously in a senior post 

from a date earlier than the date of commencement of such officiation by the 

former was 1993. A copy of the letter received from Govt. of Manipur in this 

regard is annexed at R-1. 

3.6 Accordingly, Sh ]?rasanjit Biswas and Sh Debasis Chakraborty (Respondents 

No.6 & 7 respectively) were assigned "1993" as their Year of allotment and were 

placed below the junior-most Direct Recruit IFS officer of Manipur-Tripura 

Cadre of 1993 batch. Since the applicant is 1994 batch officer of IFS Manipur-

Tripura Cadre his name has to appear below the officers having their year of. 

allotment as "1993". Having thus submitted the brief background of the case, the 

answering resiondent submits his reply to the averments made in the Original 

Application in the succeeding paragraphs. 
Under Secretary 

EnV. & Forests 
Gvt. of India 

•- 
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4.1. In reply to averments made in Paras 1, 2, 3, and sub-paras 4.1, 4.2, & 

4.3 of the O.A., the.answering Respondent has no comments of offer. 

4.2 In reply to averments made in Sub-Para 4.4, as has been explained in Para 3.5 

and 3.6 of this reply, the year of allotment of Respondent No 6 & 7 has been 

assigned under the Rules then in force and as per the information provided by 

the Respondent No.4 in regard to the year of allotment of the junior-most 

among the officers recruited to the Service in accordance with rule 7 of the 

Recruitment Rules (i.e. Competitive examination recruits) who officiated 

continuously in a senior post from a date earlier than the date of commencement 

of such officiation by these two promotee officers. In regard to the contention 

of the applicant that he officiated in a senior post prior to the appointment of 

the Respondent No 6 & 7, it is submitted that a direct recruit IFS Officer, which 

the applicant is, is eligible to get a senior scale of pay only after 4 years of the 

The applicant belongs to 1994 batch of Direct Recruit IFS officers. In terms of 

the IFS Pay Rules he is entitled to get senior scale of pay in 1998 only which is 

after the promotion of Respondents No 6 & 7 in 1997. As such his contention 

that the respondents No 6 & 7 should be junior to him is misconceived. 

4.3 The answering respondent has no comments, on sub para 4.5 4.6 and 4.7 

except to submit that as admitted by the applicant in sub-para 4.5, that he got 

promotion to senior scale with effect from 1.1.98, and as such in terms of 

provisions of rule 3(2)(c) of Indian Forest Service (Regulation of Seniority) 

Rules, 1968 the seniority fixed by the answering respondent is in order. 

4.4 The answering respondent has no comments on sub-para 4.8 and 4.9 as it 

relates to respondents No.3 & 4. 

tnder Secretary 
Env. & Forests 

Gvt. of India 
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4.5 In reply to sub para 4.10 and 4.11 it is admitted that the applicant had 

represented to the answering respondent about the fixation of seniority of 

respondents No 6 & 7. The comments of the State Government of Tripura were 

being awaited to dispose off the representation. The averment of the applicant 

that the State Government of Tripura provided incorrect information is to be 

answered by the Respondent No.3. 

4.6 In response to sub para 4.12, it is submitted that the points raised have been 

replied to by the answering respondent in para 3.5 & 3.6 above. 

4.7 In reply to para 4.13 the answering respondent has no comments apart from 

what has been stated in para 4.5 above. 

# 4.8 In reply to sub para 4.14 and 4.15 it is submitted that as per the provisions of 

Indian Forest Service (Regulation of Seniority) Rules, 1968 the promotee officer 

appointed to IFS is to be placed below the junior most Direct, Recruit Officer 

who has been holding a senior post held in the senior scale of pay prior to the 

date of appointment of promotee officer to IFS. As admitted by the applicant in 

para 4.6 of the OA that he got promoted to Senior Scale of pay on 1.1.1998 only 

and as the respondents No.6 & 7 were promoted to IFS in 1997, the applicant 
.-=-- ---.--. 	- .-.--.-. -. 	- 	I 

can not claim that the respondents No.6 & 7 should be placed junior to him in 

the seniority of IFS officers of Manipur-Tripuracadre. 

4.9 In reply to sub para 4.16 it is submitted that the seniority of State Forest 

Service Officers promoted to IFS under IFS (Appointment by Promotion) 

Regulations 1966 is fixed in terms of the provisions of Indian Forest Service 

41nder Secretary 
Env. & Forests 

(rVl. Of !iiñ 
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(Regulation of Seniority) Rules, 1968. It is neither necessary nor desirable that 

all the officers who are placed below a promotee officer as a consequence of the 

seniority fixation in terms of these rules should be given an opportunity to be 

heard before such orders are issued. 

4.10 The answering respondent has no comments on sub para 4.17 and 4.18 of 

the OA. 

4.11 In reply to averments made in Para 5, it is submitted that the position as 

brought out in the preceding paragraphs is that the Respondents No.6 & 7 were 

promoted to IFS in terms of the IFS (Appointment by Promotion) Regulations, 

1966 in 1997. Thereafter their seniority in the Manipur Tripura joint cadre of IFS 

was decided on the basis of information received from the State Government of 

Tripura and in terms of the provisions of the Indian Forest Service (Regulation 

of Seniority) Rules 1968As explained in para 3.5 and 3.6 above a promotee 

officer appointed to IFS is to be placed below the junior most Direct Recruit 

Officer who has been in the senior scale of pay prior to the date of appointment 

of promotee officer to IFS. Respondents No 6 & 7 were appointed to IFS on 

8th October 1997 and 8th December 1997 respectively. As per the information 

provided by the Government of Tripura the junior most Direct recruit officer 

who was in the senior scale of pay prior to 8th October 1997 was of "1993" 

batch who had been officiating in a post remunerated on the senior scale of pay 

in Manipur part of Manipur Tripura cadre from 21.6.1997. Accordingly, in terms 

of rule 3(2)(c) of Indian Forest Service (Regulation of Seniority) Rules, 1968 the 

seniority of Respondents No.6 & 7 was fixed by assigning them "1993" as year 

of allotment and placing them below the 1993 Direct Recruit officer who had 

been officiating on the senior scale of pay since 21.6.1997. As admitted by the. 

Under Scrty 
IUn. c 	 Fcests 
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applicant in para 4.6 of the OA that he got promoted to Senior Scale of pay on 

1.1.1998 only and as the respondents No.6 & 7 were promoted to IFS in 1997, 

the contention of the applicant that the respondents No.6 & 7 should be placed 

junior to him in the seniority of IFS officers of Manipur-Tripura cadre is 

misconceived and without any merit. 

PRAYER 

In view of the foregoing paragraphs, it is abundanfly clear that the present 

Application is devoid of any merit and deserves to be dismissed forth with and 

the Respondent prays accordingly. 

 L—Z~ 
- 	 (Ashok Kumar) 

Under Secretaty 
Mm. cf Env. & Forests 

VERIFICATION 	
G.vt. of India 

-  

I, Ashok Kumar, Under Secretary to the Government of India having my office 

at Paryavaran Bhawan, CGO Complex, Lodi Road, New Delhi -- 110 003, do 

hereby verify that the contents stated above are true and correct to the best of 

my knowledge, belief and information and that nothing has been suppressed 

there from. 

Verified at New Delhi on this 1st day ofJuly,2002. 

4 L--n I,- 
(Ashok Kumar) 

Under Secretary 
f Env. & Forests 
G,vt. of India 
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' SEED POST ' 

XVERNMNT Or MN IPUR 
DEPARt1ENT Oj' PERSONNEL & kI11INISTRATIVE REiORMS 

(PERSONNEL DIVISIQN ) 

(L' 
I 	 - 

NO0 3/9/97"IrS/DPz 	Imphal, the 29th Januarr' 1998 

TO 

The Secretary, 

Government Of India, 
r1inistr,- Of mnvironrnent & poresta, 
Parvavarari Bhavan, C.G4O, Cmplex, 
Lodhi Roads  New Delhi 110003 

Subs- piling up Of the vacanc, of 
M..T Cadre of Manipur Part b, the S.jr,S 
Off icer against the prcmoticn quota, 

Sir, 	
0 

I am d.trectecT to invite ,a reference to your letter 
NO. 1 701 3/1297..IS_II WZ  dated 3b.697 and to send herewith 
the folløwing cocumentg in respect Of Shri S * Dhananjov  Singh, 
loreS Select list Officer (8l,r0,l) for his appointment to 
In.ta rarest Service Maniur..Trjpura Cadre Ilanipur Part 

,,- against the prc*otien quota which will be a rised on 2k 
( / S.)  ) 	,,l.2ø4998 due to retirment of Shrj 1<h, .ovchandra Slngh, IpS; 

(Srs) as on 31..-1..1998(.N) on attaining the age Of sUperannuatic 

2, j)Informatjon in respect of the officers. proposed for 
promotion in prfozma I & II Of the AIS Manual Part •  
I, 	7'ifth Ed.iticn 	; 	

.0 

A declaration a 	to singular marital Status s 

\(\9 Written consent 	or terminaticn Of lien in the 
ç,\ , State porest Service on confirmatjcn in the I.p.S 

L\  A certificate that no deterioration in the workof 
Shri. S Dhen an joir Sin gh has taken place sin ce in clusicn 
of his name in the Select List * 
A certificate that there is no staçr order or anu 

urt prohibiting the appointment b, promotion in 
the M..T Cadre, Manipur Part of the Indian porest Service0  
A. CertifIcate that there is no Vigilance case pencling/ 

contemplated against Shri SoDhenanjoy Singh reccmrnened 
for prc4oticn s 

Under Secretary 

- 
. 	. 

Mn. 	f Env. & Foregt On td/-. P/2 0  

G..vt. of India . 
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/ 
V  

• IV 
Vj4 Y. 	

V 

Detailed in_fo=at_icn in respect of promotion  
Of 

V 	

all the eligible direct recjt IpS Officers ,  V 	 V 	

the Senior Scale as envisaged In the Ministr.'s 
Circular NO0 17013/22/94._xps.Ix dated 731994 s V 	

i's 

	

V 	 (viii) Date of appointment to the State prest Servic 

and the total zumbor of rear of service rendered 
V 	

V 

V 	
b, Shri S.Dhananj Singh in the S.p.s, proposed to be promoted to the 	

V 

• 2 0  
V  em, therefore, to request that the neoss, 

	

V 	

order appointing Shri S,Dhananj, Singh, SpS to 

	

V 	 ?1...'s Cadre Manipur Part mar kind1v 
be i5aued under IpS 

(Appointjnent b, Promotion ) Regu1atj5 1966 in due course0 	
V V.  

Enclds As Statecj. 	V 	

V 

V V 	 V 	
Yburs faithfu11. 

NO 	

. V V (T 

V 	 (x. i ingh) 
V 	

V 	 Ukider Socretar'.(Dp) Govt, Of Mijpur 
	V 

V 	
O)pvte 	

V 	 V 

V 	

1, The thieç Secretar,, Govt 0  o 
.
26 The Principal thief C.,nservator of Porests,Manipur 

V 	
( N0lbobj Singh ) 

V 	 bder Socretarc(Dp) GoVrt0.Of 	ipiAre  

V 	 V 1 

Under ctary 
Miii. ci EnV. & Forestø 	

V 

Govt. of.  India 
 

V 	 V  

V,VV 
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Shri S.Dhananjoy 	0 1 .03..1959, 	28-2-97, 	 - 	 . 	 - -- -- -. 

• Slngh, 	 approved bt Ui'SC 	 Jivisicnal Forest 

	

- 	. 	 - 	Vjde NO.1O/12/97...j 	• 	Cfficr/Thouba1 	 F' 

6 	 . 	. •. 	
. 	 dated 28-2-1997, 	 sorest Divjsjc 	 - 

Ministr'1, Of v & rorests 	
( Posting cn 1, ) 	 (. Ib6bi ingh ) 

Wo.17013/12,,'97_Ips.II d30 697 	 - 	 ter Secffèt(Dp) GOvt. OF 
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PROOA W BE rILI2D IN WHILE 

PPOy 	iIbf3T THiS PRQM0TIO QtJOT $ 

. Name Of the Officer 

2, late Of bjrtj 

3. Sanction Strength  Of 

P-1comotion Quota, 

4, 
Number & detail3 oc cadre S 
posts held in abe71 

over 6 vmonth5,  

21 ( 10 	
for Marlipur Part & 

11... POstS for Trjura Part) 

ii1 

: 	Shri SoDhananjo cr  Si1ig 

$ 	1...3_1959 0 
 

5. 	lIorking Strength of pranoj lO(ten) pOsts quota 	(item I & 2 of cadre Worked out accordjjig 

Sche &led(mjflus) post3 held 
to item 1 & 2 o 	the cadre streqth 

abe vide item 4 	
/ 

Sr,Scale posts as per item 
fraction to be ignored ). 1 Of the cadre strength 	27s 

Central deputation reserve 
as per item 2 of the cadre 

.. .- 

Strenght - S : 

Total s 27 + 5= 32, 

6, 	Number o 	• 	icer in 
(331/3 % 32 comes to 10 1/2), 

pOsitiOfl 	aJnstPrOmOtion. 9(nin) as on 
quota 

7 	Details Of Vacan, against 
which the officer is reco... 

.. 
 

1O9 	l(one), 

mended for appoixi•t€ 
8, 	What is the posi ' 

tiOn Of  the  
Officer in the currert Select 
Ljst 

9. : 	
Have all the officers above 

him in the current Select Ljt 
1-'een appointed ; 

The question doest not 

arise as the proposed Offir 
OCcupie5 Sl.No,1 Of theL 
Select List Vide letter 

.17013/i2/97_15, I 
dated 30-6197 

Urcl 	CttL)7 
Mu. cf Env. & Frc 

L'vt. cf 

D oes the officer have 
more than one wife living0  

tr 

Has the Officer given ccn sent 
for termination Of hi lien 
in the State Service ; 

$ 	Nra* l)eclaration of the 
Off icer is enclose 

S 	 Declaration enclose 



•PROORMA II 

N?0RMATION IN RE S PE CT O CMPE TE TI E )CAN INATIOtT RE CRU ITS 

/ BORNE ON VE I.p.S MNIPUR -TRIPURA CADXE, M4ANIPUR PART $ 
- 

/ I SL .140 • 	NME Or Op I CE R 	yEAR OT ALLO2IEt. T • DA'IE OF COMMENCEMENT 
Or'ICLATING IN A 

POST REMUNERA1ED ON 
THE SENIOR TIME SCALE 
Or THE I.,S. 

• a ------------------------------------- 

1 . 	2. 	 30 	 4 

• - 
	

-  --- - - - - - - - - - - - - 

Bala Prasad 	 1983 	 3t.4Q498 
•:, V,Raznakntha 	 1984 : 	 14 19880  

3. P.N.Pras ad 	-RR 	 1985 	 20a-6.4989 

• 4. (oIZ.Srivastava -RR 	 1985 	 20.'64989, 

• 	5. Jagabandhu Mishra RR 	1985 	 20.6..1989. 

6o  Kareihouvi Angami -R.R 	198 	 20-6.49890 

70  Ajai Iumar 	- 	 1986 	 23-8.4990 

B. R.N.Moherttv 	 1986 	 23-8-1990 

• 	9. D,J.N.iand 	-RR 	 1986 	 238-1990, 

10. 5.1(.Srjvastava 	 1981 	 272.49910 

• 11. Dr. Khalzaljan 	-RR 	 1987 	 27..2-4991 

12. Ngulkh.hao Kip.gen  -RR 	1987 	 88.-19910 

• 13,L,Bajte 	 -RR 	1988 	 4-5-19926 

14•  A.K. Joahi 	- 	 1989 	 17-6.49930. 

• 	15, Dr0  Lokho Puni -AR 	 1989 	 17.-5-1993 
• 	16, Dr0  D,D. Haokip -AR 	 1990 	 5-5-1995, 

17, A.R. Mohentv 	-RR 	 1992 	 18s.s3N4996 

1:9. S.S, Chhabra 	-1R 	 1993 	 21.6.4997 

A1'Er (N01 	i ng  

t.h der Secretary (DP) Government of Man ipur. 


